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order to make thes   umis viable provided 
they  fulfilled   certain   conditions. 264 
looms were distributed to 33   existing co-
operative  societies. 

2. The West 1 engal Government is at present 
considering revival of the District-level 
Commiti :es and formation of Selection 
Committees in districts where no such 
Committee 5 were constituted and completion 
of the se ection of applicarts for power   looms   
rxp ditiously. 

STATEMENT    BY     MINISTER   RE 
STARRED   QUESTION    NO.   396 

ANSWERED     ON   THE   4TH 
DECEMBER, 1969 

PRIME MINISTER' I  APPEAL TO MINISTERS    TO    
USE      SMALL        CARS. 

THE       MINISTER        OF     STATE 
(SHRIMATI NATOINI    SATPATHY): 
Sir, in the statem< nt laid on the Table of the 
Rajya Sabha in reply to part (c) of the Starred 
Qu ;stion No. 396 in the Rajya Sabha in or mat 
ion regarding the make and price of the 
imported staff cars purchased in different 
Ministries/ Departments dining 1968-69 was 
furnished. This was 1 ised on the information 
received from th various Ministries/ 
Departments    . 

 
{interrupttons) 

MR.  CHAIRMAN:    Reporters, please do 
not record   this. 

Shre   Rajnarain   :    (Spoke). 

SHRIMATI NANDINI SATPATHY: The 
Ministry of Defence has now intimated that 
through a misundeistanding they had earlier 
not given information regarding the three 
foreign-made cars purchased during 1969 for 
the use of the the three Service Chiefs, 
Accordingly a revised statement giving the 
information asked for   by the Member is   
added. 

CALLING   ATTENTION   TO    A 
MATTER OF URGENT    PUBLIC 

IMPORTANCE 

REPORTED LAY-OFF OF    1,50,000   WOR 
ERS    IN  ASANSOL AND JHARIA  

BELTS 

• SHRI KALYAN ROY (West Bengal): Sir. I 
beg to call the attention of the Minister of 
Petioleum and Chemicals and Mines and 
Metals to the reported lay-off of 1,50,000 
workers in about 90 coal mines in Asansol 
and Jharia belts and apprehension of further 
lay-off of another 50,000 workers owing to 
nonavailability of explosives and stoppage of 
coal production. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND METALS 
(SHRI NITI RAJ SINGH CHAUDHARY): 
Sir, there has been a strike in the factory of 
the Indian Explosives Ltd. at Gomia from 1-
8-1970. The State Government had taken 
necessary steps to arrange for reconciliation 
between the management and the employees 
of the factory. The minister for Labour of the 
State Government was, personally present at 
Kothara in an endeavour to find solu- 

SHRIMATI NKNDINI SATPATHY: The 
Ministry of Defence has now intimated that 
throu h a misunder standing they had    earlier 
riot given.. 

(bit rrupiions) 
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[Shri Niti Raj Singh Chaudhary] tion for the 
problem. However, all attempts for 
^conciliation are reported to have failed. The 
strike was declared illegal by the Government 
of Bihar on the Saturday night $-8-1970). 
Necessary police protection was also given to 
prevent any untoward iacidents. The dispute is 
reported to have been referred for a.ljudication. 
Further efforts for terminating the strike are 
still being pursued. 

Out of the stock of 1,375 tonnes, on nth and 
12th * August, about 82 tonnes have been 
removed. The remaining quantity is also 
expected to be moved out progressively. It is 
understood that while movement of the Indian 
Explos've Ltd. vans is not being permitted by 
the strikers, there has been no obstruction to 
vans of consumers and others. This quantity of 
explosives is expected to keep the coal mines 
of Bengal and Bihar for another 10 days or so. 
If during this period the production of 
explosives at Gomia is not resumed then the 
present difficulty will reappear after   10-15   
days. 

As a consequence of the scarcity of 
explosives, many coal mines in the Bengal-
Bihar area had to close down and lay off their 
workers. From available reports, a very large 
number of labourers have been laid off though 
the precise number is not yet known. 

The Chief Secretary of the Bihar State 
Government has bsen contacted and ,the grave 
situation arising out of the large scale lay off of 
labourers from the Bengal-Bihar coalfields has 
already been  communicated  to him. 

SHRI KALYAN ROY : There are two points 
in this answer. Unfortunately he has repeated 
what he said in the Lok Sabha yesterday. He 
had no other information to give us. Sir, this is 
the most colossal lay-off since the last twenty 
years affecting not only coal mines, but also 
mica mines, iron ore mines and manganese 
mines. It is a shame .the Minister because till 
today he could not say how many lakhs of 
workers have been laid off in Bengal, Bihar and 
Madhya Pradesh. Would you please try to find 
out today and lay it on the Table of the House 
as to how many workers and their families 
throughout the country have been affected by. 
this ? Is it half a million or 400,000? Nearly 600 
collieries have been affected. He must place it 
on 

I the Table of the House as to how many 
workers are affected. Otherwise he cannot be 
allowed to continue in the Ministry of Mines   
and Metals. 

Is it not a fact that this is not a sudden 
development? There is a sort of conspiracy 
between the I.G.I, which is the 
only'manufacturer of permitted explosives in 
the country and the colliery and mine owners to 
create this; problem in eastern India. Is it not a 
fact that the mine owners have the explosives 
registers and they could have anticipated chis 
shortage. These explosives registers are 
supposed to be checked by the Chief Inspector 
of Mines who is at Dhan-bad. Is it not a fact 
that out of 212 collieries in West Bengal, 113 
collieries have never paid any royalty and 
according to the present estimates ?hout Rs. 14 
crore are due to the Government of India ? Is it 
not a fact... 

MR. CHAIRMAN:      Please    shorten 
your question. 

SHRI KALYAN ROY: Is it nor a fact that 
because of the surplus coal which they are not 
able to despatch early, they, in collusion with 
the I.C.I., have laid off such a large numbei of 
colliery workers? Is it not a fact that these 
mine owners are trymg to pressurise the 
Government of India to give them mors 
foreign exchange so that they can import spare 
parts as well as explosives? Would the hon. 
Minister assure the House that they are not 
going to import a single tonne of explosives in 
order to create a buffer stock?. They can easily 
get it from the ordnance factories and other    
factories   in   this      country. 

MR. CHAIRMAN:     Please   put   your 
question now. . 

SHRI KALYAN     ROY:       Sir,   tnis 
affects the workers with whom   I   share 
everything. My last question is this:    As most  
of the  explosives  are  required   in West   
Bengal which is mainly using permitted   
explosives because  of    depth of gaseous 
mines, would you set up thes e explosives    
factories in this   Fourth  Five Year  Plan   in 
West  Bengal    so that this question does not 
arise every day?    So, my first question is 
about the number of workers   affected   by this 
lay off.   My second   question   is   about   the   
conspiracy between   the   explosives   factory   
owners and   the mine owners with   the 
collusion of some officials of the Mines 
Department and my last question  was about 
setting up of  explosives   factories   in West 
Bengal. 
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THE MINISTiatOF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(DR. TRIGUNA SEN) : Sir, regarding the first 
question, what is the total number : I lave not 
got the exact figure with me. B.it, from the 
report—I heard from the CI ief Minister last 
night that it would be i lore than a lakh, more 
than a lakh of perple and it will be still more in 
the mine . 

AN HON. MIMBER : More than a 
million? 

DR. TRIGWA SEN : No, more than a lakh 
only, n M a million. 

Now, actually i be collieries that have been 
affected because of the shortage of explosives 
pre in B har and West Bengal— Asanjol and 
Jh?ri.     fblds. 

Regarding the econd question whether 
there is a sordid conspiracy between che I.C.I, 
and the piwate mine owners, Sir, it is v»ry 
difficult     for me to know that. 

The third que .tion is whether the private 
collieries wilt be allowed to import 
explosives. My ai swer is 'No'. 

The fourth que .tion is whether the gov-
ernment will est; Wish an explosive factory 
in the publi< sector. My answer is 'Yes'. 

SHRI KALY/N ROY: In West Bengal ? 

AN HON. Ml ,MBER : What about Wrst  
Bengal? 

DR. TRIGUN\ SEN: That we cannot say as 
yet. 

MR. CHAIRMAN: Yes, he cannot say 
where and vhat they will do. Now, Shri Chitta 
Bast 

SHRI CHITT V BASU (West Bengal): Sir, 
it appears ft >m the statement of the hon. 
Minister t 'iat the collieries of West Bengal 
and Bihf r have been affected by this particular 
s tuation. How is it that ihe collieries of 
Madhya Pradesh, the collieries of And) ra 
Pradesh, the collieries of the other part ? of the 
country and also, as far as I rem:mber, the 
collieries in Bihar in the public sector, have 
not been affected in any way by this situation? 
Is it not going to prove that there has been 
some kind i.fa conspiracy between the 
authority which is in charge of distrir 

buting the exlosives to different private sector 
mine owners and the private sector mine 
owners? In this connection, r want to know 
particularly the distributing agents of the 
Indian explosives Ltd. at Gomia. There is a 
sordid conspiracy and wili the hon. Minister 
kindly enquire into the matter as to whether 
there has been any conspiracy between the 
private sector collieries and the distributing 
agents of the Indian Explosives Ltd. at 
Gomia? I Want to know whether he will 
institute an inquiry. 

My second point is this : How is it that the 
ICI, which is a monopoly concern in the 
matter of manufacturing these explosives, has 
been allowed to continue the manufacturing 
operation of these strategic articles which are 
so much needed for the operation of mining? 
In view of this particular experience we are 
now having, will the hon. Minister assure the 
House that the ICI management would be 
taken over by the government before setting 
up a public sector unit for the manufacture of 
the same? 

I want an assurance on the third point : 
Now, it has been told that the workers of the 
collieries are not at all responsible for this 
situation. Why should they not be asssured of 
the full payment for the loss of work? This is 
the question I want to be replied  10. 

DR. TRIGUNA SEN : Sir, it was assumed, it 
is rather assumed, that all the mining industry 
has got some buffer stock of' explosives, 
because explosive is a vital item for the mining 
industry. Those 'collieries, perhaps in Madhya 
Pradesh, Andhra Pradesh and others, it is 
presumed, have buffer stock to carry on. It was 
expected thai the mine owners in West Bengal 
and Bihar I would have also buffer stocks. It is 
difficult to say.     .    . 

SHRI CHITTA BASU : There is an 
element of conspiracy. 

DR. TRIGUNA SEN : No, I do not think 
so. Let me clarify the position. It is not very 
difficult anyway to work in other mines 
without explosives to some extend. But, so 
for as the mines in the Jharia coal fields are 
concerned, in West Bengal and Bihar, the 
mines are generally gaseous.   It is very 
difficult, it is rather 
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[Dr. Triguna   Sen] dangerous, to work in 

the mines   at the bottom   without   the use   
of  explosives. So the situation is 
concentrated or centred in that particular 
area. 

SHRI CHITTA BASU : Will he enquire 
into the matter as to why this has happened 
here and why not in other parts of the  
country? 

DR.   TRIGUNA   SEN:   Now     what we 
have done is that we a  have taken two 
measures within the last few days. As a short 
term measure we have arranged for the import 
of 1500  tons  of explosive from Poland and 
we are  taking   all the necessary steps on a 
top priority basis for expediting   the   r.ceipt  
of this    supply. Again,   Sir,  there   are   
some   problems. The  port  authorities  are  
able  to  clear only 100 tons at  a time  at  
each   port; we   cannot  take    out   all  the   
explosive at a time from the ships and a ship 
brings not moie  than   500   tons   in   one    
trip. We    have       approached     the     
Defence Ministry also whether as a    very   
special case they   could   make   special    
arrage-ments   to   unload 500   tons    from   
the ships.    We   have  also  placed  orders for 
another 1500   tons of     explosives   and a 
further supply of 1200 tons of a'mmonia 
nitrate is being cleared just now.    Why we 
want to do this is because explosive is a vital 
element for the mining industry as such,   we 
want to create buffer  stocks ourselves in 
different parts of the country so that in   
emergencies that can be used. This is a short-
term step that we have taken immediately.  As 
far  the  long-term step, I agree with the hon. 
Member that perhaps it was  not   very wise to  
entrust it only to one firm. Actually there are 
two firms.   One is in Gomia and another in 
Rourkela which has not yet come on stream. 
But-1 thought since it is a vital element for 
the mining industry for which this Ministry is 
responsible, we must   have an ex-plosives   
factory   in   the   public    sector. Though it is 
not provided for in the Fourth Five  Year    
Plan we have asked  our peonle to prepare 
immediately a project report  and we shall 
negotiate it  in  the Planning Commission so 
that it could be started within  the Fourth    
Plan  period itself. So we have taken these 
two steps, short-term and long-term, because 
we are very much worried about the mining 
industry and coal depends not only on thermal 
power stations but on so many other factors, 
e. g. cotton mills, jute mills, cement mills, etc. 
So we are not just sitting tight but we are 
trying to expedite   the matter  for    creating   
buffer  stocks   also 

"Collieries closing for want of explosives. 
Thousands of coal-field labour forced 
idleness, coal output suffering seriously. 
Great national loss involved. Immediate       
intervention     solicited.". 
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DR. TRIGUNA SEN: The strike was called 
on ist August. I am told that it is over the 
appointment of one Assistant Security Officer 
who was on probation and the management 
did not like to make him permanent. At first 
the officers went on a strike and then the 
workers also joined. 

SHRI KALYAN ROY : Which was. the 
union and to which Central organisation is it 
affiliated? 

DR. TRIGUNA SEN: Is it not your union ? 

SHRI KANLYAN  ROY:     No. 

DR. TRIGUNA SEN : If it is not yours, it 
may be Mr. Rajanarain's, do not know. We 
came to know about it on 2nd and on 2nd itself 
the Coal Controller and all the officers there in 
the Coal Board had been to this place. The 
Government of Bihar was alerted. The labour 
Minister himself was there and on 7th or 8th 
morning when you rang.me up early in the 
morning, I contacted the Chief Minister also 
and had a talk last night with him and he said 
that he was seized of this problem. All of them 
are trying their best to negotiate a settlement 
with the workers. I am told in this concern the 
Government of India has got 12 per cent, 
shares. 

SHRI T.N. SINGH (Uttar Pradesh): Fifteen 
per cent. 

DR. TRIGUNA SEN: I am sorry. I am 
subject to correction. He knows because  he 
made this  contract perhaps. 

SHRI T. N. SINGH : No. I was not the 
Minister of Petroleum and Chemicals. 

DR. TRIGUNA SEN : It is not the Minister 
of Petroleum who controls it. That does not 
matter. Since you say it is 
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[Dr. Triguna Sen] 15 per cent. I accept what 

you say because you were a part of the 
Government and you know more than I do. 
About the fourth question, we tried our best 
also to airlift the explosives. But they refused 
to airlift the explosives. So the only way is to 
jbring them by ships, which we have done. 

 

DR. TRIGUNA SEN: I am told the factory 
had 1,375 tons m stock and they wanted to 
bring them out. Naturally, ,the workers 
resisted bringing them out of the workshop. 
Only the day before yesterday they allowed 
them to be taken out, and the Bihar 
Government in the Labour Ministry has asked 
all the collieries to send their trucks so collect 
the explosives from the mines. 

DR. TRIGUNA SEN: I am not aware of it 
but I will surely have a talk with the Chief 
Minister again on whether they allowed only 
these two particular collieries and deprived 
the others of getting the explosives out of 
their stock. I will talk to him again. 

SHRI D.THENGARI (Uttar Pradesh): Is 
the Government aware—the Government 
must be aware—of the fact that the cons-
piracy referred to by Mr. Kalyan Roy that 
I.C.I, is not an isolated affairs and that it is a 
link in the chain of the genera/ 

 
policy of coal employers themselves fol-
lowing the practice for long of manoeuvring 
strikes, even by offering money to labour 

leaders just to bring about strikes or 
manoeuvre situations leading to layoffs or 
manoeuvre situations leading to strikes 
whenever they feel that there is over-
production, or the production-—whatever the 
production is there—cannot be disposed of. So 
it is being felt since long that a standing 
machinery should be set up to investigate into 
every case of lay-off and strike in the coal 
industry, and whenever it has been established 
or it is found that the coal employers have 
themselves been responsible for strike or lay-
off, they should be brought to book and a 
heavy penalty should be imposed on them. 
Will Government consider this proposal to 
setting up such a standing machinery to bring 
to book such employers who bring about 
national losses? 

DR. TRIGUNA SEN : I fully agree with the 
hon. Member. Firstly, I cannot imagine that a 
particular industry can arrange   a   strike so 
that its   factory. . . 

SHRI D. THENGARI: What I have said, I 
have said j from personal experience. 

DR. TRIGUNA   SEN:     I understand your 
point of view. I will surely   talk to the Labour   
Minister today whether what you have 
suggested can be implements!. I will discuss 
with   him. 

[MR. DEPUTY CHAIRMAN  in the Chair] 

(
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DR. TRIGUNA S2N : How can the 
Government guarant e or how can anyone give 
a guarantei that there will not be any strike ? I 
igree that there are so wany political pai ties 
and if they are interested to agitata and create 
strikes by inter-union rivalry   or other 
causes... 

SHRI NIREN GH DSH (West Bengal): He 
is speaking on be lalf of the employer. 

DR. TRIGUNA SEN :... It is very difficult 
to give any ;uarantee that there will  not  be  
any  sti ke  in   any factory. 

SHRI N. G. GOI AY (Maharashtra): I 
would like to have clarification on two points. 
During the Question Hour we heard about the 
un 3n carbide and we were told that becau e 
they are the only people who can supp y 
carbons necessary for the cinema housi B a 
very prscarious situation has arisen. Vow we 
are hearing about the IGI. I v as however 
pleased to hear from the h jn. Minister that 
they are thinking of setting up another factory 
which will be producing explosives but that 
will take a !• ng time. Thereare I would lik: to 
ask him two questions. One is, if this situatioi 
has arisen because of the appointment of a 
particular man in the factory to whic 1 the 
labour was opposed, is it really beyond the 
competence of the Government to bring about 
some sort of a sei dement by having 
negotiations with the labour leaders theie and 
to see to it th.it the appointment of a single 
officer doe^ not hold the entire industrial 
complex in the area to ransom. That is one 
thing. 

The other thing is I was veiy surprised that 
the Minister said that he did not know to 
which particular political party the union 
belonged. I think it is his duty to know that. 

SHRI KALYAN ROY : That shows the 
competence of his staff in the Department. 

SHRI N. G. GORAY : Because, Sir, all the 
political parties are here in this House or in the 
Lok Sabha and he should have taken care to 
contact them and to appeal to them that such a 
grave situation has arisen and therefore it is in 
the interests of the nation as well as in the 
interests of the labourers to see to it that this 
dispute u closed. Will he contact the 
concerned political party and talk with their 
leaders so that some way  out  could  be  found   
? 

DR.  TRIGUNA SEN   :  Sir,   I . . . 

SHRI KALYAN ROY : You admit the 
incompetence of your staff which has not been 
able to give you any information. 

DR. TRIGUNA SEN : It is not a' question of 
our staff. As soon as there was strike the 
Labour Minister of Bihar was personally there. 
He himself tried to negotiate to come to a 
settlement and when that failed this dispute 
was reported to have been referred for ad-
judication as has been told by my colleague in 
the statement. Yesterday as a matter of fact in 
the Lok Sabha I did appeal, not once but many 
times, to the labour leaders. Since this is a vital 
industry for the development of all mining 
industries I requested and appealed to them to 
please go and see that somehow a settlement is 
arrived at and the strike is called off. I  did so 
to all the labour  leaders. 

SHRI N. G. GORAY : Not a general 
appeal; did you contact them, did you talk to 
them in your chamber   ? 

DR.  TRIGUNA  SEN   :   I  have  not. 

SHRI N. G. GORAY : Please do it. 
DR. TRIGUNA SEN : All right; thank you. 
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DR. TRIGUNA SEN : I will try to do so in 
consultation with my colleague the Labour 
Minister. I shall discuss it with  him. 

SHRI NIREN GHOSH : It was on the 
question of appointment of an officer who was 
on probation. His appointment as a permanent 
hand was due but the company was not 
prepared to appoint that person. That is what I 
can see from your reply. If that be so, why 
does not the Government of India make an 
appeal to the company itself to appoint that 
person  and settle the dispute   ? 

DR. TRIGUNA SEN : How can I ? A man 
is appointed on probation. I do not know 
whether he is efficient or not. How can I force 
the company to appoint him and make him 
permanent ? 

MR. DEPUTY CHAIRMAN : Let him  
complete  his  question. 

SHRI NIREN GHOSH : When a person is 
on probation his appointment as a peimanent 
hand is due; that is the general practice. The 
company for some reason or other is not so far 
appointing thai person and is thus provoking a 
crisis. I se° the other way round. In the face of 
this situation why should the Government sit 
with folded hands ? Is it because it is a British 
concern, this ICI, that you are trembling in 
your shoes and you   cannot   even   make   that    
appeal ? 

Patently the company is in the wrong. They are 
in the wrong. That is one question. Secondly, 
he said hs presumed that th? collieries should 
have a buffer-stock. Have the Government ever 
examined the quantum of manufacture, the 
quantity that i^ required for coalmining and 
other purposes and from that what is the excess 
from which the buffei stock can be built up ? 
Why did they presume it ? Why did not the 
Government have any machinery to ,ook into it 
? Thirdly, since a British company can hold the 
entire economy of our cour try to ransom—he 
has not answered the question—may I know 
whether the Government would consider the 
question of taking over the management of the 
company before you start an explosive factory 
in the public sector ? It would be a national 
scandal, it would be a dishonoui and it would 
be subservience to the British interests if you 
do not consider the question of taking over the 
management  of the  company.     Fourthly .  .  . 

MR.   DEPUTY  CHAIRMAN   :   How 
questions   you  are  putting   ? 

SHRI NIREN GHOSH : Since the workers 
have been lnid off for no fault of theirs, for 
which other reasons operate they should be 
given full compensation and not mere lay-off 
benefits. It may also be true that the colliery 
owners, or at least a section of them, aie in 
collusion with the British management. I have 
seen coal stocks accumulating at the pitheads 
before this crisis. I have personally seen that. It 
is very likely that the entire thing is part of a 
conspiracy between the iCl and a certain 
section of the colliery cwners. 

DR. TRIGUNA SEN : Regarding (he cause 
of the strike, as I said, I was told that it was for 
a particular person who was on probation, but 
since the Labour Minister of the Government 
of Bihar is handling this, he is the proper 
authority to do it.    I have no information 
actually why they failed to come to a 
settlement. As I said, we presumed that all the 
collieries had got reserve stocks. I do not know 
if we have any machinery to check whether 
theyhave  got  the reserve stocks. 

SHRI KALYAN ROY : The Chief Inspector 
of Minis and Explosives is expected to check 
every week, every month the stock of 
explosives kept in the   explosives room   of   
each    collieries. 
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DR. TRIGUNA SEN : The Chief Inspector 
of Explosives is not under my Ministry. He 
must be under the Labour Ministry, r.:'hey 
must be knowing it and they must h .ve the 
details. Now so far as payment to the workers, 
who have been laid oi ', is concerned, as 
suggested by Mr. J ajnarain, I will take it up 
with the Labc ur Minister. Thirdly about the 
taking ova* of the management, it is a big 
question. We will have to study all the pros 
and co is and see what can be done. 

SHRI G. A. AP'AN (Tamil Nadu): May I 
know fron the hon. Minister the capital of the 
cxilosive factory which he says he is going t( 
set up for the manufacture of explosives ? The 
Government has a plan to start an explosive 
factory in the public sector May I know from 
the hon. Minister th' extent of production of 
the Gomia factor , the capacity of the next 
factory proposed to be set up by the 
Government, i mat are the components for the 
manufacture of these explosives how muc i is 
being imported, what is the requirement of 
explosives for the whole country and what are 
the factories or industrk > that use them   ? 

T want to know whether the Government 
will see that t] e raw materials that are 
imported for th< production of these 
explosives would b" apped here in India. I feel, 
Mr. Deputy CI airman, that sulphur is also one 
of the vi al raw mateiials for the production of 
Kcse explosives. If that be the case, in ^iow 
many places do we have sulphur resoi rccs in 
our country ? What is the estimate >f sulphur 
resources ? In Ramnad distrit in Tamil Nadu, 
in Pudupatty near Watrap in Srivilli-puttur 
Taluk, there a-e potertial resources of sulphur. 
I war t to know whether the Government will 
see that they will send somebody to explore 
the possibility of finding whether t 'ns sulphur 
could be tapped there and b i utilised to save a 
lot  of foreign  exchange for our  country. 

DR. TRIGUtfA SEN : The factory at Gomia 
produces 28,000 tonnes per year. We import 
abo it 5,000 tonnes every year. The third q 
lescion is about the industries who use 
explosives. All mining industries have to ue 
explosives. India is short of sulphur. The GSI 
is trying to find out, is earring out surveys all 
over the country. We do import sulphur not 
only for explosives but also for fertilizers. 

SHRI A. D. MANI (Madhya Pradesh): 
What is the total    internal production   ? 

DR.   TRIGUNA   SEN   :   Very   little. 

MR. DEPUTY CHAIRMAN : Mr. Chandra   
Shekhar. 

SHRI G. A. APPAN : What is the 
requiiement for the whole country ? Does not 
the Minister have the figure ? That is a vital 
question. How much is required  and  how  
much  is  produced   ? 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : I should like to know only one 
information. There is rumour, and I do not 
know how far there is justification for that, 
that these coalmine owners have got 
explosives in their stock but only just to harass 
the workers they have resorted to this layoff. 
Will the hon. Minister take the trouble to send 
an inspector or an officer from his Ministry or 
from whatever Ministery he may belong to 
enquire into it. and if this complaint is 
justified, such mine owners should be 
penalised heavily and they should be given 
exemplary punishment if they have 
deliberately created this difficulty. 

DR. TRIGUNA SEN : I will surely do so. 1 
will send an officer immediately to the 
Inspectorate of Explosives, as Mr. Roy said 
that they have always monthly returns with 
them. If we find that they have got in stock 
some explosives but still they are making 
layoff, Government will not hesitate lo take 
any action that  is  possible  to take. 

MR. DEPUTY CHAIRMAN : Papers to be 
laid on the Table. 

PAPERS      LAID      ON   THE   TABLE 
AUDIT REPORT (1968-69) ON THE ACCOUNTS 

OF THE CARDAMOU  BOARD, 
ERNAKULAM AND   RELATED   PAPERS 

 


